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ORDER(ORAL)

By Hoii'ble J.'Ii-. Justice M.A.Kliaii, Vice Chairman (J)

OA-1756/2002 vras disposed ofby the Tribunal by order dated 11.7.2002

to the foilovvirig exTect:-

"4. lii the aforesaid facts aiid circumstances, we find it just and proper
to dispose of the present OA at this veiy stage eveji without issuing notices with
a direction to the respondents to consider the aforesaid representations dated
23.11.2001 and to pass areasoned and a speaking order thereon by keeping the
aforesaid obser/atioris in rnind, expeditiousiy and in any event within a period
of three months from the date of receipt of a copy of this order. ¥/e direct
accordingly. V/e also direct that imti! orders as above have been passed, the
respondents will keep one post unlliled against appointments to be maxle in
pursuance to the notice issue on 19.11.2001. OA is disposed of in the aforesaid
tenns."

2. Tliere were two directions to'the respondents. Tiis first direction vras to

consider the representation of the applicant ajid dispose it of by areasoned and

spetikirig order thereon by keeping the fiforesaid obser^/ations in mind,

expeditiousiy and in any event Vvdthin a period of three months from the date of

receipt of a copy of this order. Respondents have already considered and

disposed of the representation of the applicant by an order dated 21.8.2002,
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'Ailich is .Ajinexure C-II. Ttie second direction to the respondents was thai untii

tlie above order on tii3 representation vmg passed tlie respondent would not

proceed to mdce the appointments against the trade test held in response to the

notice dated 19.11.2001 except by keeping one post vaoaiit. Admittedly, the

respondents have not proceeded to malce an appomtment and they have not

disobeyed this direction.

3. In view of this, the respondents cfmnot be held in contempt and

proceeded against under the.Contempt ofComts Act. Applicant has drev/ our

attention to pai'a 6 ofthe reasoned and speal-dng order dated 21.8.2002 u-liich is

aiinexure C~II \^iich sho^ved that the respondents were considering the applicant

for promotion on senioritj-' basis. l-Jottlthe grievance ofthe applicaiit is thai the

promotion order has not been passed as yet. Counsel for respondents has

submitted that as per his instmctions the matter is still under process and the

decision in the matter is likely to take about six months since lai-ge number of

authorities are involved in the decision making.

4. In the totality of the facts aid circumstances, we ai'e not inclined to

proceed in the matter miy further. We dischai'ge the notice and dismiss the

contempt petition.

(S.KrNAIK) (M.A.KHfuN')
Member (A) Vice Chainnan (J)
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